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of Health and Family Welfare, Government of India, through withholding granting of
autonomy powers. The then Union Minister for Health and Family Welfare, Government
of India, while presiding over the Governing Council Meeting of NEIGRIHMS in
February, 2012 had endorsed the need for granting autonomy for NEIGRIHMS on a par
with the other pioneering healthcare institutions of the nation. NEIGRIHMS had followed
this up with a status note during October, 2012, reiterating the long overdue claim of
NEIGRIHMS for autonomy. For us in the North-East, hopes have now been rekindled
with the NDA Government at the Centre embarking on an ambitious expansion of the
network of nation's premier healthcare institutions. Hopefully, this will augur well for
NEIGRIHMS to be accorded the status of an autonomous institution well before the
launch of the expansion plans for the newly proposed healthcare institutions across the

country.
Thank you, Sir.

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sir, I associate myself
with the Special Mention made by the hon. Member.

PROF. M.V. RAJEEV GOWDA (Karnataka): Sir, I too associate myself with the
Special Mention made by the hon. Member.

Need to make efforts for a democratic secular federal

world Government to secure human rights for all

SHRI BHUPINDER SINGH (Odisha): Sir, time has come to go in for a democratic
secular federal world Government to secure all human rights including the right to
life, personal liberty and human dignity to one and all irrespective one's social origin
or national citizenship. It is a fact of life that there is no security of life and personal
honour for each and everybody in the world. This is principally because there is no
global authority or global government to ensure all the human rights such as right to
life, right to education, right to employment, etc. as listed in the Universal Declaration
of Human Rights of 1948. In 2014 even the citizens of the most powerful country in
the world, namely, the USA are not free to enjoy their human rights in full. As there is
no world order in the true sense of the term, there is no criminal law to punish crimes
committed by cross-border criminals. Similarly, crimes committed by sea pirates of
Somalia are going scot free. The UN, as a world organization, has singularly failed to
maintain international peace and security because the UN has been weakly, unequally and
inequitably structured. The provision of Veto Power enjoyed by five selected countries
— USA, UK, France, Russia and China — is against all ethics of democratic principles
of equity, equality, liberty and human dignity. The League of Nations of 1919 failed

because of the impracticable principles of unanimity. In the same manner, the United
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Nations of 1945 has failed for the lack of adequate powers and want of democratic
norms. So, we must move towards formation of World Government by taking the mass
use of present day special media and highlighting the basic principles upon which the

Swiss Federal Secular Republican Democracy is based.

SHRI DILIP KUMAR TIRKEY (Odisha) : Sir, I associate myself with what the

hon. Member has said.

Need to provide facilities in E.S.I. Hospital and Medical College at
Gulberga so as to give medical services to people in

Hyderabad-Karnataka region

SHRI BASAWARAJ PATIL (Karnataka): Sir, at Gulberga, the ESI Hospital and
Medical and Nursing college, spread over 50 acres of land, has been completed by the
Labour Ministry, at a cost of ¥ 1,000 crore. About X 200 crores have been spent on
other things and the inauguration has taken place eight months back. But there is no
hospital service and the medical college is on the verge of closing. Urgent action is
needed on the matter in order to provided medical services to the people of Hyderabad-
Karataka region, who are presently availing medical facilities from Solapur-Maharashtra

and Hyderabad-Telangana region.

I request that immediate action be taken in this matter in order to provide medical
facilities to the people of Hyderabad-Karnataka region. It will save crores of rupees,
which are spent out of State to avail medical facilities, despite the region itself having

such a big infrastructure.

Need to give compensation to innocent Muslim youth recently acquitted of
charges of terrorism in Kurla, Mumbai and

to bring Communal Violence Bill
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